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Vijay Kumar Yadav, 
Aged about 55 years, 

/o Late Sri T.N. Yadav, 
R/o A-10, 
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Rajpur Road, Dehradun, 
Uttarakhand. 
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to withdraw the OA, duly reserving the liberty  for the applicant 

to file a fresh one, challenging the order dated 15.09.2020 or to 

seek other ancillary benefits.  
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ORDER (Oral)

Justice L. Narasimha Reddy: 

After arguing the OA at some length, Shri Shariq Ahmed, 

learned counsel for applicant sought permission of this Tribunal 

to withdraw the OA, duly reserving the liberty  for the applicant 

to file a fresh one, challenging the order dated 15.09.2020 or to 

k other ancillary benefits.   

Permission is accorded and the OA is dismissed as 

withdrawn. It is left open to the applicant to pursue the 

remedies vis-à-vis the order dated 15.09.2020, in accordance 

with law. 

MA  No.2213/2020 shall stand disposed of.

There shall be no orders as to costs. 

( Mohd. Jamshed )         ( Justice L. Narasimha Reddy )
Member (A)   
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